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IN THE CENTPAL ADMINISTFATIVE TRIRUIAL, JAIFUR EENCH, JAIFUR.

* ¥ %
Date of Decision: 20.12.96
CP 101/94 (0A 245/93)
Shyam Lal, Hzlper Thalasi, T.l0.71452/21, Loco Dicael, Western Failway,
Ajmer. ‘
... Petitiocner
Versu
1. Shri B.P. Madzn, Chief Worlks Man nager, Locos Worlzhop, Wesbern Failway
Ajmer. ' v
2. Shri M.A.Bohra, SFO (W), Loco Worlshep, Wesbern Failway, Ajmer.

e oo Respondencs
CORAM: _
HON'BLE MR .GOPAL KRISHUA, VICE CHAiRMAN
HOM'BLE MP.2.C.VAISH, ATMINISTRATIVE MEMEER

Por the Periticner ... None
For the Respondents . ees M- H. F.Fapm&r,FLA,degartmental

repres entdtlve

O-R ' D-E-R
PEP HOM'PLE MF.GIFAL-FRISHIA, - VICE CHATRMAL

Patiticner, Shyam Lal, in thiz Conktempt r=bition w/z 17 of the
Administvative Trikbunalz Act, 1985, has a8llz3zd contempt  against  the
reEpondents for non-compliznce of an inkerim divecticn of the Tribunal issued

n 22.4.93 in OA 245/93.
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2. Mone ie present for the petitionsr.  We have hzard- Mr.H. . Fapoor,CLA,
dzpartmental vepresenkaiive for the rezpondents.
3. The interim directicn reads as follows :—
Al
"Izenz notice to the respondents returnable on 3.5.93. In the

meanvwhile, if 3 vacany vemainz available after Jiviry appointment to
duly selectsd candidatzz ard ths applicant iz zenior most among ad

hoo appointess to the post then the applicant may not be reverted

from the pressnt post till the newt date. lioticea Lo he zerved
dasti."
4. The dsparimental reprecentakive hasz produced a copy of an ordsr dabed
20.6.95, which haz keen taken on the rvecord and which indicatesz that the

retiticnesr has been pwomateﬂ a3 Dizsel Mzchanic Grade-IIT zcale Rs.950-1500.

In the circumstances, we find that no caze of contefpt 18 made cut against

the respondentz. This Contempt Petition iz, therefore, dismizscd. Notices
/
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izaned are dizcharged.
vy L. -
“, CJKMRM .
(S.C.VAISH) : (GOPAL KRISHNA)

ADMINISTPATIVE MEMBER VICE CHAIRMAN
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